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MINISTRY OF HEALTH AND FAMILY WELFARE
(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA)
NOTIFICATION
New Delhi, the 3rd December, 2014

F. No. 1-12/Sci.Panel/(Notification)/FSSAI/2012.—Whereas a draft of certain regulations to amend the Food
Safety and Standards(Contaminants, Toxins and Residues) Regulations, 2011 were published, as required by clause (j) of
sub-section 2 of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Government
of India in the Ministry of Health and Family Weifare (Food Safety and Standards Authority of India} No F. No.1-12/5c¢i.
Panel/ (Notification)/FSSAI/ 2012, dated 29th November, 2012 in the Gazette of India, Extraordinary, in Part-III, Section
4, dated 5th December, 2012, inviting objections and suggestions from all persons likely to be affected thereby, before the
expiry of a period of thirty days from the date on which copies of the Official Gazette containing the said notifi catlon was

published and made available to the public;

And whereas the copies of the said Gazette were made available to the public on the 5th December, 2012;

And whereas objections or suggestions received from the public on the said draft regulations have been
considered by the Food Safety and Standards Autharity of India;

Now, therefore, in exercise of the powers conferred by clause (j) of sub-section 2 of section 92 of the said Act,
the Food Safety and Standards Authority of India, with the previous approval of the Central Government, hereby makes
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the following regulations to amend the Food Safety and Standards(Contaminants, Toxins and Residues) Regulations,
2011, namely:—

REGULATIONS

1. (1) These regulations may be called the Food Safety and Standards (Contaminants, Toxins and Residues)
Amendment Regulations, 2014.

(2) They shall come into force after the expiry of sixty days from the date of their publication in the Official
Gazette.

2. 1In the Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011, in regulation 2.3, in
sub-regulation 2.3.2 relating to Antibiotic and other Pharmacologically active substances, after paragraph(2) and
the entries relating thereto, the following shall be inserted, namely:-

“(3) The limit of antibiotics mentioned in column(2), in Honey on the basis of Limit of Quantification, shall not
exceed the tolerance limit prescribed in column(3) when determined by the LC-MS/MS method in the table
given below:— '
T Sr.No. Name of Antibiotics Tolerance Limit
| (microgram/kg)
L. Chloramphenicol 0.3%
2. Nitrofurans and its metabolites 0.5*
_ either individually or collectively
2. Sulnhonamides and ite metahalites 5.0%
either individual or collectively |
4. 5.0%
5. Tetracycline : 5.0%
(a) Oxytetracycline . 507
(b) Chlortetracycline 5.0%
6. Ampicillin 5.0%
7. Enrofloxacin 5.0*
8. Ciprofloxacin 5.0%
9. Erytﬁromycin 5.0*
10. Tylosin _ 5.0%
* Limit of Quantification on the basis of LC-MS/MS method ™.

YUDHVIR SINGH MALIK, Chief Exceutive Officer

[ADVT.III/4/Exty./191/F/2014]

Foot note.—The Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011 were published in
the Gazette of India, Extraordinary, Part I1I, Section 4 dated 1st August, 2011 vide notification No. 2-15015/30/2010,
dated 1st August, 2011. .
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